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units worth Rs. 21.7 crores during 1981-
82 can be considered as normal, 
particularly when some of the inves~ 
torjs who had invested in units in 1978-
79 to avail of the Capital Gains Tax 
Exemption under Section 54-E of the 
Income-tax Act might have encashed 
their units after completion of the 
mandatory period of 3 years, in 1981-82. 

(b) It is not correct that administrative 
expenses of the Trust are high compared 
to the growth in volume ot business and 
income. On the contrary, the percentage 
of gross expenses (in, elusive of 
commissions paid to agents for the sale 
of units) to income have, in fact, come 
down as revealed by the following 
Table: 

 

Administrative expenses are not re-
lated to the repurchases of units by the 
Trust, which have remained more or less 
constant except in  1981-82. 
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